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[Shri R, D. -Bhandare]
which enables the House to give per-
mission to the Mover of the Bill to bring
it in another form. I am mentioning
what is open to the House. I have
already told you about fule 110. Why
can't we do that?

SHRI RANDHIR SINGH : That is
the right course.

MR. DEPUTY-SPEAKER : 1 have
read ii. You have pointed out a pro-
cedurul way-out, but there are certain
other procedural difficulties in that. So,
the debate is being adjourned to give
government and the other parties also
time to find out a way as to how to
proceed further. Then we shall decide.

SHRI R, D. BHANDARE : There is
no difficulty whatsoever. We can have
another Bill.

SHRI VIDYA CHARAN SHUKLA :
1 will point out the difficulty in that
rule. Tie Bill has already been passed
by the Rajya Sabha. It cannot be with-
drawn {rom this House. 1 have already
indicated, Sir, that we would prefer the
Bill to go to a Select Committee. It
can be considered there, If the Rules
do pot allow the Bill to be sent to the
Select Committee at this stage, then,
we would have been agreeable to recon-
sider the matter. But it cannot be
withdrawn, as it has been passed by
the Rajya Sabha. It is up to you to
suggest any changes,

SHRI GOVINDA MENON: I will
supply another translation is Hindi.

MR. DEPUTY-SPEAKER : There
arc two things, I have to suspend the
rule, Rule 338, as it refers to this thing.
with the permission of the House. [
will put it to the vote of the House.

The question is :

“That Rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for adjournment of the
debatec on the Registration of Births
and Deaths Bill, 1968, as passed by
Rajya Sabha, be suspended.”

The motion was adopted.

MR. DEPUTY-SPEAKER : 1
now put Mr, Vajpayee's motion,

will
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Security Force Bill
The question is :

“Thai the debate on the Registra-
tion of Births and Deaths Bill, 1968,
as passed by Rajya Sabha, be ad-
jovrned.”

The Motion was Adopied.

MR. DEPUTY-SPEAKER : We will
proceed to the next subject,

15.17 Hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to move :

“That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better protec-
tion and security of certain industrial
undertakings, as passed by Rajya
Subha, be taken into consideration.”

SHRI N, SREEKANTAN NAIR
(Quilen) : Sir, 1 oppose this. I rise on
a point of order. It should not be taken
up. It cannot be taken up, Sir,

MR. DEPUTY-SPEAKER : Let him
finish. 1 will permit you immediately
after this.

SHRI VIDYA CHARAN SHUKLA :
This Bill came before the House in
August, 1967, After quite a lengthy
discussion this Bill was referred to a
Joint Committee of both the Houses
and the Joint Committee of both the
Houses considered this Bill in a very
minute manner and they went into all
details of the provisions,

The necessity of this measure is very
simple and straight forward. I would
request hon. Members not to read more
thun what is indicated by the provisions
of the Bill. The main thing is that we
want to streamline and make the watch
and ward organisation of the industrial
undertakings owned by the Govern-
ment of India efficient and Dbetter
trained.

At present, all the industrial under-

takings owned by. the Central Govern-
ment bave a watch and ward staff of
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their own. They are haphazardly re-

- cruited; their training is not yet stan-

dardiscd; their equipment is not yet
standardised. Therefore, we have felt
the need to create a central force to
undertake the guarding of the public
undcriakings which are spread all over
the country.

Here. we also want to include  the
fire-fighting services in the industrial
security force so that fire-fighting
training and also fire-fighting equipment
are standardised. So far there have
hecic unplanned recruitment, inadequate
supervision,  training  and  discipline.
This force will be disciplined force
availableg to the general managers or
managing director of wvarious  public
undertakings for the protection of their
undertakings, .

Now. 1 shall briefly explain the sa-
lient features of this Bill. The main
clauses to which I would like to draw
the attention of the House are clauses
3, 10 and 14 of this Bill. Clause 3
lays Jown that the force shall be con-
stitwted and maintained for the better
protection and security of the indus-
trinl undertakings of the Ceniral Gov-
ernment.  Clause 14 provides for the
deputation of the force for protection
and security of the industrial undertak-
ings in the public sector, and the dufies
are specified in this clause, Clause 10
also specifics the duties. Clause 7 of
the Bill rclates to the initial constitution
of the force. Here, I would like to
clarify that we shall take care to sec
that the existing watch and ward orga-
aisutions in various public sector under-
takings ure as far as possible of the
standard that we want for this ferce; if
the present personnel conform to those
standards we shall take all -of them in
this new force.

SHRI N, SREEKANTAN NAIR:
On a point of order. Generally, the
motion is moved and the sense of the
House is taken and then only the hon.
Minister speaks.

MR. DEPUTY-SPEAKER : He is
giving the background, I shall give an
opportunify to the hon. Member after
the hon. Minister finishes his speech.
L54L5S/68
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SHRI N. SREEKANTAN NAIR:
I was just pointing out the normal pro-
cedure that is being followed here.

SHRI VIDYA CHARAN SHUKILA :
Ancther point that was raised here in
August, 1967 when the Bill was first
brought betore the House was whether
Parliament was competent to undertake
this measurc here. This point was
again raised in the Joint Committee.
Then, the Joint Committee decided to
invite the Attorney-General of India
to give evidence before it. The Attor-
ney-General appeared before the Joint
Commitiee and he confirmed the view
taken by Government,

SHRI SRINIBAS MISRA (Cuttack):
No.

SHRI VIiDYA CHARAN SHUKLA :
The Report of the Joint Committee
and the evidence tendered before it
have been laid on the Table of the
House, and 1 would request hon. Mem-
bers to go through the evidence and the
report of the Joint Committee. It is
a matter of record and they can refer
to that. [ am saying authoritatively
that he said that the Bill did not en-
croach upon the entries in the State
List such as police or public order. He

said that Parliament was within its
rights to legislate on this matter. Hon,
Members may have a difference of

opinion on this, ™1t *he Attorney-Gene-
ral was quite categorical as far as this
mattcr was concerned. He wus closely
crosscXamined by various Members
who were serving on the Joint Com-
mittee and he gave his opinion about it.

SHRI NAMBIAR (Tiruchirappalli):
But the State Governments did not
agree. Rather they objected and they
said that this was not a correct thing
to do.

SHRI| VIDYA CHARAN SHUKLA :
There were certain objections regarding
the properties which arc  attached to
the Central Government undertakings.
For instance, therc might be a power-
house supplying power to a public un-
dertaking owned by the Central Gov-
ernment. That power-house may be
owned by the State Government.
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According to the Bill it was not clear
whether that power-house could also be
guarded by the central industrial secu-
rity force with or without the permis-
sion of the State Government. In our
anxiety wc went into great details in
the Joint Committee and we found that
there was legitimate reason to doubt
whiether the central industrial security
force would be competent to guard it
or not. Therefore, to put the matter
beyond any doubt, we have amended
that clause and we have said that in
case therc is an installation which is
vital to the central undertaking but
which does not belong to the Central
Government, then we can only send
our force to that place with the consent
of the Statc Government and not with-
out their consent. We have provided
for that in the Bill which is before the
House.

SHRI NAMBIAR : Supper-C.R.P.

SHR1 VIDYA CHARAN SHUKILA :
In my opening sentence I said that hon.
Members, and  particularly  Shri
Nambiar should not look at this Bill
with an cye of prejudice or suspicion.
1 would request hon. Members to take
it at its face value. I would again
assure the House that we do not stand
on prestige; hon. Members could point
out any provision where we are encroa-
ching upon the rights of the State
Governments or curtailing the rights of
the State Governments. I would assure
the House that it is not our intention
to do so. We have tried to remove
whatever defects came to our notice in
the Joint Committee stage. We have
no intention to continue with that kind
of thing. We do not want any encroa-
chment on the State's sphere. Our
only intention is to provide for effi-
cient guarding and protection of public
undertakings spread all over the coun-
try, for which we aré going to provide
an cfficient force, As far as I can see,
there is no provision in the Bill which
encroaches on the authority of State
Governments.
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SHRI NAMBIAR : Then why not
respect the feelings of State Govern-
ments ? All of them unanimously have
objected.

SHRI VIDYA CHARAN SHUKLA :
All State Governments were consulted.
At a poinl of time several State Gov-
ernments might have changed.

st Ty (78) : T oA
ARIET €2 TIATH FT G FI ANI-
e L @7

MR. DEPUTY-SPEAKER : If there
is a constitutional point of order, T will
consider it later,

SHR1 RANDHIR SINGH (Rohtak):
Why cannot we be able to protect Cen-
tral Government property ?

off K S (avad afeor)
AT AEIRT, AW qAEGT T A
2 o g Hfqam Fr awT g

MR. DEPUTY-SPEAKER : Lect the
hon. Minister conclude his observations
first.

SHRI VIDYA CHARAN SHUKLA :
As for consultation, we have done it.
After that, there may have been poli-
tical changes. In two or three years,
there have been many political changes.
Everytime there is a change, there can-
not be fresh consultation. That is our
difficolty. It is not our view that we
should not consult the State Govern-
ments when we send our force for pro-
tection of Central Government under-
takings. We do not want anybody to
object to that kind of thing. We have
tried to meet all objections. I would
invite Members to point out any ‘spe-
cific provisions in the Bill which offends
the authority of State Governments or
takes away from their rights. There is
no politics in this. I would only re-
quest hon. Members not to import it
into this Bill, This is only meant to
protect the industrial undertakings of
the Central Governments in which
thousands of crores of rupees have been
invested and would be invested in
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future. This is meant for better pro-
tection of these undertakings, from pil-
ferage, from sabotage ctc.  For such
a measure, we should get support from
all sections of the house.

We have also a precedent in the case
of the Railway Protedtion Force for
protection of railway property, which
was approved by the House. This Bill
has been drafted almost on the same
lines.

SHRI S. S. KOTHARI (Mandsaur) :
Will it follow the precedent of the
Railway Protection Force ? Then it will
be a failure, because the RPF has prov-
ed a complete failure in the discharge
of its functions. It is a bad example to
cmulate.

SHR1 VIDYA CHARAN SHUKLA :
When a Bill is referred to a select or
joint committee, the House accepts the
underlying principles of it. In the
comm’ttee it is subjected to detailed
scrutiny for improvements here and
there wherever considered necessary.
By concurring in the recommendation
of Rajya Sabha to send it to a Joint
Comrmittee, the House has approved
the underlying principles of it. Now
we are considering the Bill as it has
emerged from the Joint Committee and
as has been passed by Rajya Sabha.

As far as the jurisdiction of Parlia-
ment is concerned this matter has been
raised and debated and decided upon,
after detailed discussion in the Joint
Committee, and it would not, in my
opinion, be proper if it is again agi-
tated here. I would, therefore, com-
mend the Bill for consideration,

MR. DEPUTY-SPEAKER : Motion
moved :

" “That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better protec-
tion and security of certain industrial
undertakings, as passed by Rajya
Sabha, be taken into consideration”.
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SHRI N. * SREEKANTAN NAIR
(Quilon) : The Bill as it is offends List
No. 2 of the Seventh Schedule of the
Constitution, Entry No. 1 in List No.
2 is public order. The second entry is:
“Police, including railway and village
police.” The third is *Administration
of justice; constitution and organisation
of all courts, except the Supreme Court
and the High Court” etc. The fourth
is about prisons, reformatories, Borstal
institutions etc.  These four entries
completely place the responsibility for
law and order, police administration,
administration of justice and the ad-
ministration of prisons on the State
Governments. Here is a Force which
is constituted which is given the right
to arrest persons on a cognizable
offence and take them to a court of
law or prison. How will they be admit-
ted there ? Who will admit them ? They
have no right to arrest and take them
to prison. The prison authorities will
not take them in, and then what will
happen ? This goes against the articles
of the Constitution and the Seventh

Schedule and the interests of the
States, it goes against the law.
The arguments raised by the hon.

Minister that the Watch and Ward staff
is badly recruited and that this is an
improvement, all this is wrong, because
in Clause 14 of this Bill it is said that
if any managing director wants this
force to go thete, it is at his expense.
So, the Watch and Ward continues.
This is something superimposed, extra-
neous which has nothing to do with
the existing Watch and Ward, and it
adds to the expenditure of the Treasury.

He says it is to make them efficient.
Let him put good managers and run
it efficiently. This is not the method,
to have a Central Police Force to get
persons artested who cannot be taken
to a court or prison. This infringes the
rights of all the State Governments.
This Bill is totally opposed to law and
against the interests of the States. All
the State Governments have opposed
it,

Then, it is said it is on the lines of
the Railway Protection Force, but the
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protection of the railways has been
haanded over to the State police, because
the Centre could not protect them.
without knowing the local language,
without understanding what is happen-
ing there, what will this force do? That
experience must also be borne in mind
wheri the Government comes forward
with such a stupid legislation which
cannot be implemented.

oft wrot weARfte (Fva aferor)
HAY HEIRY, ¥ AT FT T IoT
T g1 wfefew 246 fam &1 2ww
Y s AT A F wre
W F S w1 oawdT F gn Ow
R W AT AT F HHA AT ATRAT
g1 foe 2 a9 F aA 9y w7 gATE
wE W qEfaed @z foe g
9. &7 foree 3 ) a0 iy
FTAT ARATE | )

“Defence of India and every part
thereof including preparation for
defence and all such acts as may be
conductive in times of war to its pro-
secution and after its termination to
effective demobilisation.

“Naval, military and air forces;
any other armed forces of the
Union.”

AT A AT, IANT T FT 4
afuere § e, fafaed), e oy
HT T W ATTE HET o
gfrae & arX & w7 a9 F7) gf
F IR T T A 7 A oaferee 2
wRE 2788 19 2 oy o
ez fe a1 T 1R

“Public order (but mot including
the use of naval, military or air
forces or any other armed forces of
the Union in aid of the civil
power).”

W & FC aga § @ eqr ey o

fr oz s fr fafrsr oz, e T 0w

A% TATHZ TEIVT | 98 TF UE
a1 fafaa ama< &

TR 28

“Police, including railway and
village police.”
9 7% g fF 77 walt F1 79 A F7 A2
T GATET FT A1fey f ag A w4
2 Teferam farnfeT e faer 799
ST R ATHTE FAA AT TFN 2 AT TR
Fa, maT wqar fafazdt woF 2 s
gferw 37 2T R 7 Faf a8 9 T30
oAt 87 3 FT AT F 974 AT ZAT
=rfgn AT w4 9212 T 47T 7 T oy
far A 7 9= ¥ fadaw &1 9w 7
o foar 4 A7 fRar A7 T 9T FHE
H spqar fafY 7t og 77 fean 5 9w

-FAT & | g AT F1 AT G & 77 fafa-

z#, 41 fafazdr sraar gfaw @6 2
gar &7 % fafaedr g1 a1 fox fam
W & AT 39 F1 90471 97 @I & 9
F9 2T ¥ &1 FEY 7570 § F4ifw fF
oY g3 & 97 w7 oy w1 W freear
FIA FT AT AT FET AT &1 AT A
HFAFL ATT FT AGT & 197 4 oM
Fres ars fX fafexr 7 01 o fedd
FICET T ST G477 11 & 77 fafaer
AT A& & | I§ AT HT ATFL g1 TFaT
2, fFeY FTONVIA T AYFC T ASAT
g Sa%r sfusFc T & AT &
Fvx FCHTL F) arE g€ el o gezT
F1, Aq, ATIFE, TIT JTX OAT HET
®IE, TA Y wqA § Wowr | gAfAT
Iy g FAT 2 fF P AT A1 92
T2 ¢ 7 a5 94U fafemdt o9 &,
e AN S| a7 &7 ar §g7
T FT AfaF T FT F A qE

. 40 fafaed B, areT R ar §ie

fdt ag ¥ T B F T qT
TR FEAT @A v R I
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faee 2 srgew 1 ey o, @9 AT
TRA F4 g §HAT 2-37 UT 9T
fz fafarer arar, A &7 02 o f2
HATT T q T2 Tl AT AT |
WA A=T 1 2 F A
AT FT FHAT ARAT Z |

AU AT T & 7T 7 A7 77 1
8 Y F1 74T fAFfam | = 19,
T 8

“The Police (Incitement to Dis-
affoctiony Act, 1922 shall apply o
supervisory officers and members of
the Force as it applies to members of
a police force.”

Al 3T AT A AT 77 77 9f
R T TG R

sft TorefiT fag : (zfaicars =19 nee
e |

Wl A GO . |TIT @TEd,
&I YU A I AZE AT
" §A AfFT ) oy & oA F
Encud

19 T9T #9190 § 74T ¥79 2, U

“The Police (Incitement to Dis-
affection)  Aet, 1922 shall apply to
supervisory officers and members of
the Force as it applies to members of
a police force.”

T W T AR WEE F 9T A}
farnfEr ®/" w1 fa9ar amgr ) w19
¥ fram 37 & fam o 7 997 fro?
9eed & fAgw ) g W@ 19 THEL AT
FATT T 9T I AT FT T N
et fesfeY oW & aiw 7 R
&% T F o 9 fafeed ST
F I | za fem 1 faw g afe
A A1 FEA q947 g A€ X gfea
twz | afer ot w9z da s
WE I FT AT §, T2 IT %)

&, 98T I ¥ 97 WA § a@i W anfi
a2 fiq eamé goe e fr gfee @ |
ST wERW, WrHen aga &
o & fF TR & 99 7 o9 goeeaw
{emifdY o a &Y ara o€ &
=T 91 IET9 0F GRTE B a0 51 97
ST g7 #T g3 ¥ AR qaT §, A9
TH. % 7% 5 FT 10 1 fwd—

Duties of members of the force, and
clause 11, power to arrest without war-
rant and clause 12, power to search

- without warrant, and clause 13, pro-

cedure to be followed after arrest,

W A 1 QU 939 § 999 @0 qg
FEa, AfFT TH B & AT FfEw
ST & 72 & 7 Pt oY T Y gf B
&-sfawre &, 7 frowmrd & sfawr,
dfaede & AMT @ A9 w1 AEF,
3T & FA A F7 AT, ITF AR
IfeT FEEr F3 71 Ffge T 99
afree gfrw o # wforee €3 €,
At oaT reEEEw AR oW
 IF R F 1 fw  wwrw T oY
fraw €, ¥4 fraw 7w 10 STy
WA @ fer e i gal g
9T wraer faege W% ) FEE qE
Y B F% T g o7 A & qg
gfer s w8, A snfewd 246 fer 2
F s A% Tea aERi F AfEwe
2| ¥ grEr AT Ar FE wfuwwrcady
2 | zafad STy wERY, 18 fadaw
AET 9T AE AT FFAT |

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, 1 am on an ecntircly diffe-
rent ground. The Central Government
has no doubt got the authority to legls- -
late on the unioa[nl property. _'Ihcagu?-

rters of the Bill may cite item in
|phoc Union List of the Seventh Schedule,
that is, “Property of the Union and the
revenue therefrom, but as regards pro-
perty situated in a State subject to legis-
lation by the Statc, save in so far as
Parliament by law otherwise provides.”
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But clause 14 of the present Bill pro-
vides for the deputation of the force to
industrial undertakings in the public
sector. This force does not operate
only in the public sector undertakings
owned by the Central Government. It
covers also undertakings not owned by
the Central Government and owned by
public scctor of the State Governments
and there the State Governments are
having 51 per cent interest also. So,
it covers the State subject also where
the State police have their jurisdiction.
We cannot legislate on a State subject.
So, item 32 does not only come under
this; it also covers the State spherc
where we have no competencs to legis-
late. That is my point.

oft U T (T) : I wE,
ST §9Y T AT AR g, § AT
AT FTET HIT T FAEIT & W@Eee
F1 GHYT T ATRAT E | AR we
A & AAW 9T AT AT, AR T oA
FEET & 19 F Y FET JA oF 9
@&, 4 IR AT AT qLT @ & AT
TST FGHT #1 SfauE & s
W e A g AR 9w A
TEHT FCT A2 € |

it welem ot v @ fR W
F ATT OO A8 &1 AT erwar &) TE
Y qwar 1 S w1 A f 2, Afew
Tefeafa gt & 1 ST S SRR
T areft e wrA @ e gfas & ot
wwar §, I aw@ A AwAT W B
& & 7€ ) | Aar WEET oE
A FT A W@ & F 32T T H
Ay EfET g, AN I F TR,
e 2w fige sfcame § i
&, Toq GTHIL 97 AT $T T
FAF FEET I E | [T HIgT Ay
T ® & fF o gl § agw
ofcad g §, 9% a1 § IR At
T &g F Ty AT T g
T TN A N T @& a &
AN ITMIRTARE
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MR. DEPUTY-SPEAKER : The only
point raised is whether the Central
Government by bringing forward this
legislation is encroaching wupon the
Sta'c authority. The other points are
for a general discussion.

oft ofa T : wTaET I war
e T REfF T F O
nUT AT SET ¥, 9 e &1 AT
FARETT A faw & o9 & I ¥
#T ggarn & 5 gfea 1 faar aee
& fremrd 733 & 9 qfae d, |
9 WA F T o arE F1 far
21 zafad, Iveay AR, T8 AfET
AEIGIERER-GRcE R ICE S C ]
F72 qGT TSU FT FUST AT Sq1ET 77
qqr Tsai &1 S Hfiw dfaaE &
=g fod T g, 99 9X gAST g
zafad o sy @ fF o fae mer
T TE oy iR

SHRI P. RAMAMURTI (Madurai):
Sir, if it is a question of protection of
property, there is no need for this Bill.
After all, the managers of these facto-
rics can employ anybody for protecting
the factories and other property. Under
this Bill, it not as if some people are ap-
pointed to watch against pilferage. Far
more than that. You arc arming some
people with police function. Can the
minister deny that? The power to ar-
rest or scarch with or without warrant
is a police function and not the function
of a protective force. The Constitution
specifically says that law and order, in-
cluding police, is net even in the con-
current list, but shall be the exclusive
power of the State. The Centre has
no responsibility  whatsoever. When
you want to crcale that force which
will take over those functions, which:
are not within your competence, is it
not an encroachment on the powers of
the State ? Is it not a definite encroach--
ment on the Constitutional provisions 7
Who is breaking the Constitution to-
day ? It is stated here that the Kerala
Government wants to do this and that.
If you go on encroaching on the funda-
mental provisions of the Constitution
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by taking over police functions which
are the exclusive responsibility of the
State, therc will be conflict between the
State and the Centre. Suppose your
man arrests somebody and we take it
into our head not to receive him in the
jail, what will happen? Unless this
power is removed from the State list
and put in the concurrent list, the
Gentre has no right to legislate on that.
We shall not be a party to passing a
legislation which is not within our com-
petence, proclaiming ourselves as nin-
compoops.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Instead of building my
case on passion, I would like to build
it on the provisions as contemplated in
this Bill. Mr. Viswanathan has rightly
pointed out that the Central Govern-
ment is competent to legislate for pro-
tecting the property of the Central
Government.  But clause 10(b) says:

“10 protect and safeguard the in-
dustrial undertakings owned by the
Central Government together with
such other installations as are speci-
fied by that Government to be vital
for the carrying on of work in those
undertakings, situate within the local
limits of his jurisdiction :"

SHRI VIDYA CHARAN SHUKLA :
Please read further,

SHRI SHRI CHAND GOYAL: 1
have rcad (b) completely.

SHRI VIDYA CHARAN SHUKLA :
The hon. Member is reading a copy of
the original Bill and ‘not the Bill as
amended by the Select Committee.
There is a proviso to (b).

SHRI G. VISWANATHAN : Even
if the State gives its consent, the ex-
clusive right is that of the State. The
Minister misled the House.

MR. DEPUTY-SPEAKER : As Shri
Shukla has explained, some vital link
is meccssary between industrial concerns
run by the State and the other ome.
That is the only point.

Security Force Bill 208
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : But consent does
not confer jurisdiction against consti-
tutional provisions.

SHRI SHRI CHAND GOYAL:
Consent does not confer any jurisdic-
tion. Secondly, the States have not
indicated their willingness. I find that
so many States, even States which are
run by the Congress Party, have offered
opposition to the passing of the legisla-
tion. I think there is a Constitutional
hurdle in so far as it goes beyond the
list in respect of which the Centre is
competent to leg'slate, because so fat
as thesec undertakings which are the
property of the State Governments ai.
concerned, even the consent of these
State Governments will not confer
jurisdiction on the Central Government
to pass this legislation.

MR. DEPUTY-SPEAKER : Jurisdic-
tion is a defferent matter, Confine
your remarks to Constitutional posi-
tion.

ot Tordre feg () - ST
gy, v € HEY amg § Y s
femmr & 7Y and 1 & &Y g€ T F7 3(%-
AT a1 2 & | 7O 7 & Bt
HoAT Al &Y, Fr§ wEE g a7 wwA
&Y, IEH 91 °T I AT JT AT A
AT TEET 91V THEA AT AT TATH T g6
anm ar wEL? ey e & fafam a2,
et 1% fr gfaw, s qredes &Y

T WTEAE W EF E | 9 TERT A

et o #E, ofm 78 o1 A
" are g% fowmr F A@ s # 0@
F FT ATEAT § 6 g O maeEy
FT T &, TTRIGRTE FTE g, FEHAT
=% &, wE e e ofew T
2 ¥f IeY firewamT o3 &7 afae<
&) o ¥ dwfE @i e g
gfere agY e Ffew gfew & 75 &=
Y S T a6 §, 70 A A A1 e
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[#ir TR fag)
&T 7T §7 I twa gfaw & w6
H9S § AY IART AT B UL F qES
§ wfFa zaq 7z qfew w21 aw wd?
I A4t qrEf #1794 & forg 3R
97 G0z yrET 37 zerafam s & fao
Awinfrdr w1 & A 3z gfew 4l @
afew Wt FgA aaddez F TeEl 2
IAF FIEIT F, I I F fan
g W W AT @ oar ¥AT 36
MeTT T T Al IAA FAA F fA0 F
fer s anfzfer 13 #fan, sa¥ az
& B g 77z & F18 woaedt s fros ey
foar amgar, Sfe w21 oA
§IZ(T FTOAT FY AT TG A THT T
i 70 38 9fFa F g a99
T v oz

7alY a7 7z 2 f¥ 794 Sz Ay aa
FET AT AT ¢ FATE 14 F Y qrfaSy
gEEzAUTIT O &

“No such request shall be enter-
tained unless it is made with the con-
sent of the Government of the State
in which the undertaking is situate.”

I At ¥ @ A i T A R,
g HEE 39 94 &1 #AHY A€ FIAT
qred & | o TAgT TaEy feewq fear o
a%7 ¥ | 3AF ey e &Y 3 w2
g1 &, faa aoig Zrea &1 997 Ao
4

SHRI G. VISWANATHAN: Sir, 1
only want to point out that even the for-
mer Atlorney-Gencral has not been cale-
gorical his opinion; he is very doubtful
as will be scen from the evidence which
1 quote :

“Shri Bankai Behary Das: So, if
we bank upon this item 32 of the
Union List and lcgislate on it for
the protection of that property, but
in the provisions we provide that
they will also protect the property of
the State Government, don’t Yyou

think that this is inconsistent ?
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Witness : This iS at their frequest.
If they want it, well and good; if
they dont want it, they don’t wanmt
it.

Shri Bankai Behary Das: That
means that according to the Constitu-
tion they can legislate only ahout the
property of the Centre?

Wimess : Yes. Sir.

Shri Bankai Behary Das : Anybody
may request. but that is a J'fferent
thing. Bul when they operate. they
operate for pro‘ection of the pro-
perty of the State Government also.
So, don't you think that by this they
are legislating on something  which
is beyond their scope under the Com-
stitution 7 You are completelv bank-
ing upon item 32 of the Union List.

Wimess : May 1 apply my mind
to that 7 1 have not applied by mind
to that.”

That is the answer that he has given.

SHRI S. KUNDU (Balasore) : Sub-
sequently, in the next hearing,  Shri
Daphtary has said that therc is a fear
that this Bill might encroach upon the
State List. So, on the point raised by
Shri Randhir Singh—I do not  think
Shri Randhir Singh deserves any refe-
rence—the role or scope of the police
is not inferred from the term “police”
but from its conduct. Look at the Bill.

This Force has the power of the police.

It can arrest without a warrant, search
and scize property. Because they arc
afraid that if they use the term “police”
it will be hit by the State List, there-
fore, they have used the term “Indus-
trial Security Foree". Unless there is
the consent of the State Government,
it will be difficult to deploy the force
to the State undertakings; so. they
have introduced this consent.  Their
primary fcar is that if there is no con-
sent they will be encroaching upon the
rights of the State. This Bill has been
brought to crush the rights of the
workers. It will definitely be thrown

‘out by the judiciary. So, it should be

taken back.
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YA (FTHAE) Y Aew-
T w0 sfqe &7 21 # 22 9@
® 2 ug faw za 04T arosi &
fawTE s 2

gfmrm a2 &

“No person shall be deprived of
his life or personal liberty excepi
according to procedurc  <stablished

by law."
A fam F e

“Any supervisory oflicer or mem-
ber of the Force may. without unv
order from a Magistrate and without
a warrant, arrest any person...”

This is not following any  procedure

laig down by law.

Next kindly sec article 22(2), which
reads :—

“Every person who is arrested and
detained in custody shall be produced
before the nearcst magistrate within
a period of twenty-four hours™.

16 hrs.
In the Bill clause 13 reads :(—

“Any supervisory officer or mem-
ber of the Force making an  arrest
under this Act, shall without unneces-
sary delay™.

It says quite thc contrary to the Consti-
tution. In the Constitution it is
‘twenty-four hours' and here.the phrase
is ‘without unnecessary delay’. So, it
may be 40 hours, 50 hours or three

days. Thercfore it goes against the
‘Comstitution.
SHRI DATTATRAYA KUNTE

(Kolaba) : Sir, 1 may read clause 13
which has not yet beén read.

SHRI PILOO MODY (Godhra) :
The correct time to judge the concern
of these gentlemen for the Constitution
'will be tomorrow.

SHRI DATTATRAYA KUNTE:
Clause 13 reads :—
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“Any supervisory officer or mem-
ber of the Force making an . arrest
under this Act, shall, without un-
necessary delay, make over the per-
son so arrested to a police officer”,

Up to this there might not be any ob-
jection, but let us come to the lalter
portion which says :—

“or, in the absence of a  police
officer. take such. person or cause
him 1o be taken to the nearest police
stution™,

That means, outside the Government
of India premiscs,

Taking for granted that for the pro-
tection of property there could be some
force which may he called by whatever
name they like, tha moment that party
steps out of the premises, where is the
party standing? First of all, such «
person has to bhe the arrested person
and not any parson, because it refers
to the arrested person. Therefore tak-
ing for granted that on the premises
itsell the szcurity force has the authority.
hecause the analogy of the Railways was
indicated, cven then what is the posi-
tion ?

SHRI RANDHIR SINGH : 1f I find
someone stealing my cycle, 1 will catch
him and takc him to the police station.

SHRI DATTATRAYA KUNTE:
The hon. Mcember, Shri Randhir Singh,
is trying to point out that he can take
a person {o the police station. But he
cannot arrest a person. No law allows
any private citizen to arrest any other
person.

SHRI RANDHIR SINGH : For ihat
purpose this power has been given,

SHRI DATTATRAYA KUNTE:
No private individual is allowed 10 arrest
another person. The word ‘arrest' has
a particular meaning. I can confine a
person. Whether it is legally donc or
not. that point will arise later. But I’
cannot arrest a person. Thal has got
to be taken into consideration,
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SHRI R. D. BHANDARE (Bombay
Central) : My hon. friend, Shri Kunte,
is not aware that there are certain pro-
visions in the Criminal Procedure Code
to apprehend a person.

SHRI DATTATRAYA KUNTE:
Apprehend, not arrest.

SHRI R. D. BHANDARE : Supposc,
1 am within the precincts of a police
station and I catch a thief. I have
every right to hand him over to the
police. Suppose, the police station is
far away. What protection, is there for
me as a citizen then ? That protection,
that right, that power is given under
the Criminal Procedure Code. The
same power and the same procedure is
incorporated here under clause 13...
(Interruption). There is a misunder-
standing regarding ‘confincment’...
(Interruption). 1t is for taking the
person to the police station,

SHRI S. S. KOTHARI (Mandsaur):
My only submission is that Parliament
must legislate within its competence
only. As far as clause 10(b) runs up
to the words “Central Government",
it is justified. The Government would
like to protect its property and the
Central Government has the power to
protect ils own industrial undertakings.
But as regards the undertakings which
do not belong to the Central Govern-
meat, I feel, it is for the States to legis-
late. [ am definitely of thc opinion
that the whole Act may become wultra
vires of the Constitution, if it is passed
in the form in which it is presented
here. The consent of the State Govern-
ments for this purpose would not be
cnough. Therefore, T would reiterate
that the Minister must delete these
words and the proviso and then he
should bring forward the Bill before thc
House and we will accept it. You can
refer it to the Attorney-General for
his opinion,

SHRI D. C. SHARMA (Gurdaspur):
I would request the hon. Minister to
look at this Bill from the angle from
which I look at it. We created linguis-
tic States. What has happened after
that we all know. I do not want to go
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into that question. We_ have created
one State which is equal in area and
population to one district in Bihar. We
are now going to create industrial
States. I would ask ome question :
Which way are we going? Linguistic
States first, industrial States now. ..

SHRI PILOO MODY:
States last, \

Individual

SHRI D. C. SHARMA :... and so
on and so forth, Whatever the consti-
tutional position may be, I would say
that the Minister should consider whe-
ther we are poing create so many
vaticans in this country. Are we going
to do that? If we are going to do that,
let us open our eyes. I think, all these
industrial States will have police of
their own with powers to arrest, with
powers to convict and so on and so

forth. That will be a sad day for
India.
MR. DEPUTY-SPEAKER: The

muain points, as I have listened to all
the submissions made, are two. Firstly,
if this legislation is passed into law, is
it likely to encroach upon the area of
authority of thc States as defined in
List I and List II, that is, Central and
State Lists ?

SHRI R. D. BHANDARE : That is
not the point. It is the protection of
property belonging to the Centre,

MR. DEPUTY-SPEAKER: Secondly,
whether, even assuming the States’ con-
sent is obtained, by consent, jurisdic-
tion is conferred.

SHRI PILOO MODY : Then we can
go in and out.

MR. DEPUTY-SPEAKER : I have
sone through the Bill very carefully.
Now, there are areas where Centre-
State relations at the present juncture are
such that mutual suspicion and fear are
entertained. Keeping that in view, the
question is whether, if a certain action
is taken under this law, it would create -
an area of suspicion or fear, whether
there is an encroachment or not. That
is one aspect. My fecling is that this
ciatter needs  interpretation the

highest judicial authority. I do mot
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think this House is competent enough,
in just an hour's debate, to define the
arcas which are, dcfinitely, given over

lo the States and the Centre. At the
present juncture, when these matters
arc being raised, there is an under-

curfent of a feeling of suspicion. It is
not the question of colour of the Gov-
ernment. I am not talking about that.
That would be reconciled by the highest
judicial authority, i.c., the Supreme

Court, 1 am not competent, and nor
is this House competent in a short
while, to dispose of this matter. ..

(Interriintions),

AN HON. MEMBER : The house is
competent.

MR. DEPUTY-SPEAKER : We are
following a procedure. The House is
not competent to this cxtent to deter-
mine whether there is a contravention
of a certain provision...(Interrup-
tions).

SIHRI S. M. BANERJEE (Kanpur) :
We can call the Attorney-General.

MR. DEPUTY-SPEAKER : We can-
noi determinc herc and now. )

The sccond point is whether we can
take it bv consent—the jurisdiction.
This is a very sublle point, On that
qucstion also, as we follow a certain
practice, we take it by comsent that a
cerlain power is conferred. ..

SHRI TENNETI VISWANATHAM:
There is another Article for it.

MR. DEPUTY-SPEAKER : There-
fore, that power also includes the
power of jurisdiction. Therefore, 1
would submit that, so far as these
submissions are concerned, I have
given a good latitude, and now we
shouid proceed. [ over-rule all objec-
Lions.

SHRI TENNETI VISWANATHAM:
Please do not rule it out so quickly.
We arc proceeding on an assumption
that, being a subtle point, Parliament is
nct ‘competent to come to a decision.
Parliament is the highest body,

SHRI PILOO MODY : It is "
reme !

sup-
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SHRI TENNETI VISWANATHAM:

. and we are acting under the Con-
sitution. We have been given cretain
powers and we have also been given cer-
tain responsibilities, The greater the
powers, the greater the responsibilities.
We cannot simply abandon our respon-
sibility and say that it shall be decided
later. Some people want the Act to be
passed immediately because it  helps
them. But, as Mr. Kothari pointed out,
if you have this doubtful clause, then
the whole Act will become useless and,
therefore, it will be uscless for the in-
dustry and also for the public sector.
Can we include this clause knowing full
well that it is against the Constitution ?
Is it right for us to say that we shall
closc our eyes to it? I do not think
that it is a very healthy method of pro-~
czeding.

MR. DEPUTY-SPEAKER : When
we come to that particular clause and
if the House is convinced that that is
transgressing the limits of authority of
the Central Government or Union Gov-

ernment, then we can consider it. But
the fundamental objection that was
raised by Shri Sreckantan Nair and

others was based only on two points.
Your interjection in between also had a
cirtain meaning. On these two points
I bave given my ruling and I have said
that T overrule them. .. (Interruptions).

SHR1 PILOO MODY: On a point
of objection. ..

MR. DEPUTY-SPEAKER : I have
to put the motion for consideration for
the concurrence of the House. But
Mr. Deven Sen has given a motion that
the debate on the Bill be adjeurned...

SHRI S, M. BANERJEE: I have
sent a motion to ybu.

SHRI S. S. KOTHARI : This clause:
may jeopardise the validity of the cntire
Act.

SHRI PILOO MODY : You have
mentioned in your ruling...

MR. DEPUTY-SPEAKER : Are we
discussing the ruling? That is not per-
missible. . . ’

SHRI PILOO MODY: I want to

make a submission. ..
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MR. DEPUTY-SPEAKER : Therc
can be no submission on the ruling. ..

SHRI PILOO MODY : Please listen
to me for somc other reason...

MR. DEPUTY-SPEAKER : No, no.
1 have given the ruling and that is final.
I will not permit any discussion on
that.

-There is also u suggestion which has
come io the Chair; T will pass it on
to the Government,

Mr. Bancrjee said that before this
Bill is taken into consideration, the
Attorncy-General might be invited. That
1s his suggestion. 1t is not a motion.
It 1s his suggestion.

SHRI S. M. BANERIJEE : 1
given a motion. i

SHRI SHEO NARAIN  (Basti) :
You have given your ruling. There

cannol be yu discussion on your ruling.
Sir.

SHRI RANDHIR SINGH: Your
ruling should be accepled by everybody.
Sir,

have

i AW SRR . T AR,
H SAMHT 54T ATTEEA /8 AT A1 famrn
FFF

“Every Minister and the Attorney-
General of India shall have the right
to speak in, and otherwise to take
part in the proccedings of, either
House. any joint sitting of the
Houses, and any committee of Par-
liament of which he may be named
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a member, but shall not by virtue of
this article be cntitled to vote.”

AEA F IAE! AT Agd, A T®
M aFT g |

MR. DEPUTY-SPEAKER : Therc
is no suo motn right... (Interruption)
I have been here for the last 12 years
and T know. Swo mow no Attorney-
General will be coming here,

SHRI S. M. BANERJEE : Kindly
rcad my motion, Sir. What is my
motion ? Kindly read it. T don't want
that he should immediately come,

MR. DEPUTY-SPEAKER : | have
read it. This is your suggestion, that
the Attorney-General could be called
to address the House on the constitu-
tional aspect of the matter.

SHRI GEORGE FERNANDES:
He has given a motion under Art, 88 of
the constitution,

MR. DEPUTY-SPEAKER : No. no.
Mr. Deven Sen, are you moving your
motion for adjourment ?

sft P AN : F gEAE FEAT

7
“f& zg fadgs qv ==1 wgfw <&
m!l
MR. DEPUTY-SPEAKER :- Thc

question is ;

“That the debate on the Central
Industrial Security Force Bill, 1968,
in passed by Rajya Sabha, be ad-
journed.”

AYES

Division No. 3

The Lok Sabhe divided :

Abraham, Shri K. M.
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Chakraani, Shri C. K.
Chauhan. Shli Bharat Singh
Chittybabu, Shri C.

Dar, Shri Abdul Ghani
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deo, Shri P. K.

Devgun, Shri Hardayal
Dhandapani, Shri
Esthose, Shri P, P.

16° 23 hrs.

Fernandes, Shri George
Gopalan, Shri P.

Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri Jagannath Rao
Kachwai Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
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Khan, Shri Latafat Ali
Krishnamoorthi, Shri V.
Kundu, Shri S.

Mujhi. Shri Mahendra
Mcghachandra, Shri M,
Mcnon, Shri Vishwanatha
Misra, Shri Srinibas
Mody. Shri Piloo
Molahu Prasad, Shri
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Paswan, Shri Kedar
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Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad. Shri Bhagwat Jha
Bhandare, Shri R, D.

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R,

Desai, Shri Morarji
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dixit Shri G. C.

Gundhi, Shrimati Indira
Ganpat Sahai, Shri

Gavit, Shri Tukaram

Ghosh, Shri Parimal
Hazarika, Shri J. N.
Himatsingka, Shri

Judhav, Shri V. N.

Kabir, Shri Humayun
Kisture, Shri A, S.

Katham, Shri B. N.

Kinder Lal, Shri

Krishnan, Shri G. Y.

Kurcel, Shri B, N.

Kushok Bakula, Shri

Laxmi Bai, Shrimati
Mahajan, Shri Vikram Chand
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath )
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
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Patil, Shri N. R.
Ramamurti, Shri P.

Ray, Shri Rabi

Reddy, Shri Eswara

Sen, Shri Deven

Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sivasankaran, Shri
Sreedharan, Shri A.
Tapuriah, Shri S, K.
Thakur, Shri Gunanand
Viswambharan, Shri P,
Viswanatham, Shri Tenncti

A gL \Viswanalhan, Shri G.

AT
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Pahadia, Shri Jagannath
Pandey, Shri K, N.
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri N. N,
Patil, Shri C. A,
Prasad, Shri Y, A
Radhabai, Shrimatj B.
Raju, Shri D. B.
Ram Dhan, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M, B.
Randhir Singh, Shri
Rao, Shri J, Ramapathi
Rao,” Shri Thirumala
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saigal, Shri A. S.
Salecm, Shri M. Y.
Sanji Rupji, Shri
Sapre, Shrimati Tara
Shastri, Shri B. N.
Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
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Shinkre, Shri

Siv Chandika Prasad, Shri

Shukla, Shri Vidya Charan

Siddheshwar Prasad, Shri

Sinha, Shri Mudrika

MR. DEPUTY-SPEAKER : The
result* of the division is :

Ayes 52; Noes 75.
The ‘Noes’ have it; the ‘Noes' have
it.
The motion was negatived.

MR. DEPUTY-SPEAKER : We
shall now proceed with general discus-
sion, Shri Goyal. Five hours were
allotted for this Bill. How many hours
shall we have for general consideration
and third reading and for clause by
clause consideration ? Three and two?

SHR1 SHRI CHAND GOYAL :
(Chandigarh): This Bill was discussed
in the Rajya Sabha for 4 days. Itis a
smaller House than hours,

MR. DEPUTY-SPEAKER : The
Business Advisory Committee allotted 5
hours for it.

SHRI SHRI CHAND GOYAL : 1
was present in the Committee from
beginning till end. Only the discussion
of the Bill was agreed to; no time was
allotted. Otherwise, we would have
pressed there for extension of time.

MR, DEPUTY-SPEAKER : All the
representatives were present; five hours
were allotted. Let us have 2 hours for
general consideration, 2 for clause by
clause and 1 hour for third reading.

SHRI SHEO NARAIN : How can
the Member who was present in the
Committee and was a party to its deci-
sion come here and oppose it ?

SHRI SHRI CHAND GOYAL : Dr.
Ram Subhag Singh knows it. No time
was allotted.

MR. DEPUTY-SPEAKER : He may
proceed with his speech.

sft ot weg AW : Igieew wEHET,
= fadas & yEarl & gy § O
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Sup:akar, Shri_ Sradhakar
Suryaparayana, Shri K.
Uikey, Shri M. G.

faf safaar & o€ & & 9asr
A99T FIA E | (R T AT FT 9T
& fr g 39 fadas § @ Farfas
wfwar @ €Y &, 37 ¥ FOT FEY a2
fadas wqa 7 Nfag @ @ g9
faq wratg @gew, #f TS, T ST
qg gara fear § feogw A F &
g FEA fragal # EERRIE
FY ggrgAT 4T Tifge, & IaFr @G
FTTE )

A AF AER qE ALY a1 90E
fir g fadas & &4 &1 LW FATE
zq fadaw o faae =1 & fA =it
wa< fafy &= 4, 9 FF TF
¥ marz Ao ge &, fom § awd &
whafafiy, srnfis deqml & sawas
1T A9 Sl & qav ol & AW
wifge &1 99 & & forefy oft TR A
78 7@ ¥ & 5 g9 fadas Y 90
FY ArEATIFaT °Y, 7g 59 fadas ¥ ww
ot feafy o, 99 & 37 & wg famg
Ffearear aw s @ oY, a1 SrfE
qeqrt #Y S5 TFC & AT TN T
ot | o A% fRet ¥ g9 TETC A A
fareraa fafag s & wawg a1 @
# 1 ¢g foafe § & ad) gwwar v
T & fadias £1 AT Y F77 ATTRGHAT
G il

16.26 hrs.
[SHRI R. D. BHANDARB in the Chair]

weft wEey & t@ fadas N %P
e w3 A wfw # &) S
Fz1 § fr AT Qve aTE MR £ AT
firs deari # T FH F wAd WG
91, WA ag Jaet Avwar A1 @A v |

*The following Members also recorded this votes :—
AYES: Sarveshri S."M. Joshi, Mohammad Ismail, Dhireswar Kalita, Lobo Pra-

bhu and S. S. Kothari
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afem & qg s wga g e v oaw
9 T ATE & WIF #T WAl & Gy
# ®1E 707 FA 7Y a7 a9 €, G
A% &1 4 @ 9% 4, I afaw
FEw F1 U ¥ fauw R s F
FRaTHT W & far Sfae o &7 92
a4 |

¥ fades wo e § 5 a8 ww
73 TF AT § 6T T AT ya< afafy
#1 FraT 741 fF Ty aE # gfew
T & ey o #r mger W A
T AET 64T AR ¥ g W
T q@T T fF AT qF g gl
Y dE-wE § Fo fear oty gd
9 & I F mAE! 7 qama fF aga
RTHHT |

FHTR WAYd $EAE -G A% e,
ot THo UHo 3T, T HIAYT TATET § Fgr
¢ fx gz faor o7& femmo &y oo &
& awwan § fr gur welr wgem, A
faaravor waw, @ ¥ 7@ FT FGAT
STHT qEAT 1@ § | TgT aF fEEY A
T-TW FT AT 8, I fawt 7@ Harwa
# 7Y, afw qagg 89T FFw
a1 gfem, =Y ©o tHo 3w, ¥ fammar
#T I9 )

# frdze o sga g fF afwwae
g g 7 g faw # fadm e
21 99w TR § 7w w7 fady e
21 T FY = Yo Hro W FY FTE
[, oY FrAw ¥ gwgT ¥ 9 @ o9,
% fadas #1 fadw frear &1 s
¥ weq A, =N wfa, &
ORI A[L-AALE, I9 AT dA

&1 33 % 7w & W 7q frdas w5

fadiy frgqr &1 6T TFR AT, A,
fagre & wgT #F T ¥ A gF
o=t g7 amafer 1 & 9= I 7¢ famar
g¥e 71 & % @ & ¥ A T F

KARTIKA 23, 1890 (SAKA)

Security Force Bill 314

wraeg fawred &Y gwraaT &)

¥ 7g W frdea s wgm g o
7z fasr w9 & fgdl 9 o
&1 o W TR O 9C #WY g
fawarg #7 #9347 A 7ULL E, AT 1
AT TTENTN, 1962 F AL T gATL T
& ST arafer o off T I F aew
a4l ifaw & 7% 4 37 Tw F4qT
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This Bill can not be amended, it has
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“Notwithstanding anything contain-
ed in the Code of Criminal
Procedure, 1898, an offence

ishable under this section
shall be cognizable.”
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IrfE & & oF ara Fgn qEa
fFamgnoF R AT FARE Q@
Jast g fefafia gt ) o9 7 =g
fefafem et &t grY? =g fefa-
feam Y gfers ar St Y & gy et &)
T 19 FAE 7 qga ot feerw @ 9
¢ @R o it qugies g T I
gee #¢ fagr m@ar) W oswww ¥
A gAY SiER fgaae w<ar
#T 57 FreT ¥ T 5 £ 5 et
TN §1 AF FTART I FLF |

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Chairman, if the Central
Industrial Security Force Bill, which is
before this House, is passed, we will
be creating a force which will be the
first of its kind in the whole world. In
no other federal or quasi-federal state
there is such a force, whether it is the
USA or Australia or Switzerland.

What is the need for this Bill and
for this force ? Was there any com-
plaint of inadequate protection or lack
of protection for Central Government
undertakings from State Governments ?
Was there any complaint of law and
order not being maintained in Central
Government undertakings ? What is
the need for it ? .

By bringing forward this Bill either
you suspect the State Governments or
you want to over-ride them. I want to
tell this Government that unless and
until you get rid of this policeman’s
attitude of treating the States like sus-
pects, you cannot run a smooth adminis-
tration, When the State Governments
are able to protect State Governmernt
properties as well as private properties,
perhaps more wvaluable than Central
Government undertakings, can they not
protect the Central Government under-
takings which are situated in Stateg ?

We did not have this .central indus-
trial security force during the time of
the emergency from 1962 to 1967. If
we could dispense with this force then,
what is the need for it now ?
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We are told that there is an urgency
now. Even if this Bill is passed and
the force comes into existence, even
after the creation of this force, the
General Manager of Bhilai Steel Plant,
who appeared before the Joint Com-
mittee, says that they will keep watch
and ward and intelligence as usual.
What does it mean ? It means that it
will be an additional burden on the
Central Government undertakings which
arc already running at a loss. So we
need not burden the Central Govern-
ment undertakings any more.

My objection, as I have alrcady
pointed out, is that this House has no
competence to pass this Bill. I challenge
the competence of this Parliament to
legislate on the subject on one ground.
Though under the Union List, item 32,
Parliament can pass laws on Central
property, clause 14 of this Bill clearly
states that the force which will be
«<reated after this Bill is passed will
operate in the State’s jurisdiction. Hence,
we cannot pass a law on the State’s
jurisdiction. Even if the State Govern-
ments give their consent, they cannot
waive their rights because the waiver of
rights cannot be given to the States,

Again, our Constitution has been
called quasi-federal by the constitutional
pundits. After the 1967 General Elec-
tions and after the formation of so
many non-Congress State Governments,
there is a strong opinion in favour of
giving more powers to the States, that
is, to have a full-fledged federal State.
‘There are already signs of friction and
misunderstanding between the State
‘Governments and the Central Govern-
ment. If this Bill is passed, it will ag-
gravate the situation.

17 Hgrs.

According to the Constitution, police
and public order are the exclusive right
of the State Governments. The Seventh
‘Schedule clearly states that by passing
this Bill, we will be creating a parallel
police force. Two authorities canmot
function in the same jurisdiction. The
power to search and arrest without’
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warrant are clearly police powers.
Clauses 18, 19 and 20 would definitely
go to show that they govern the police
act. If two forces begin to function, it
will create misunderstanding and, in-
stead of solving law and order problem,
it will aggravate law and order problem.
Hence, naturally, the States feel that
their authority would be undermined and
their powers would be usurped.

What do the States think about it ?
There was a non-Congress Government
in West Bengal and the former Chicl
Minister of West Bengal, Dr. P. C. Sen.
in his letter dated 7th December, 1964
written to the then Home Minister, Mr.
Gulzarilal Nanda, says that this measure
will be a “serious encroachment on the
State sphere®.

Then, the Government of Mysore, a
Congress Government says :

“The Government of Mysore have
carefully examined the propo-
sal for creation of the Central
Industrial Security Force and
are of the view that the appa-
rent advantages of the propo-
sal are outweighed by the fact,
among others, that it is likely
to impair the responsibility of
the State police for maintain-
ing law and order in the in-
dustrial areas. The State Gov-
ernment are, therefore, mnot
agreeable to the creation of
the Central Industrial Security
Force which is the object of
this Bill.”

Later on, after explanation given by
the Home Minister, they have modified
their stand and said that they have no
further comments to make.

~ What does the Government of Assam
feel about it 7 The Government of
Assam, another Congress Government,
says :

“The Government of Assam is of
the view that too much proli-
feration of separate formations
to handle the different varie-
ties of functions is neither
necessary nor desirable. Such
measures for creation of is-
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lands of Central police tend
to encroach upon the legiti-
mate sphere of the State res-
ponsibilities. The State Gov-
ernment would not, therefore,
favour the idea of going in for
the said legislation.”

I recommend their views to the Cong-

ress Members who speak on this Bill,

Further, the Kerala Government says:

“This is an inroad into the auto-
nomy of the State.”

The Punjab Government says :

“It violates the very principle on
which our Constitution is
based.”

My own Government, the Govern-
ment of Tamilnad, feels—I quote :

“The force will virtually be a pri-
vate police under the Manag-
ing Director of a public sector
undertaking and it will be a
sad reflection on the capacity
of the State Government to
protect properly  industrial
undertakings in their areas.”

The States are ready to send their forces,
their police, for any help as required
by the Managing Director or the Gene-
ral Manager to protect the properties of
the Centre. There is no need for such
a force. Both the Congress and non-
Congress Governments have got their
own doubts about this Bill.

Again, no trade union leader who
appeared before the Joint Committee
supported this measures because they
have a suspicion that under clause 7,
sub-clause (2), the Force, after crea-
tion, will function under the general
supervision, direction and control of the
General Manager or the Managing
Director. This is enough to make him
an autocrat. Generally, when there is
an industrial dispute, the Managing
Director or the General Manager is a
party to the dispute. When the power
is given to him to function under his
orders, the Force will go against the
labour movement. Hence there is ob-
jection from the labour side,

KARTIKA 23, 1890 (SAKA)

Security Force Bil 330

According to this Bill, the Industrial
Security Force can be deployed and
withdrawn according to the wishes of
the 1.G., Police. Hence, it is not like
the Watch and Ward staff which is there
all the 24 hours and all the 12 months
in a year. So, it means that there are
more functions for this Force. It is not
like the Watch and Ward staff as our
Congress friend, Shri Randhir Singh,
put it. Hence, the trade union leaders
feel that this Force may be used against
them, agamnst the trade union activities.
This Force will widen definitely the gulf
between the management and the labour
in the public sector undertakings and
there will always be tension in the pub-
lic sector undertakings.

They say that this is only a carbon
copy of the Railway Protection Force.
When we have accepted the Railway
Protection Force, what is the objection
for this Bill, they ask. When the Rail-
way Protection Force Bill was brought
before the House, the House was told
that the Railways had a special posi-
tion; they run thousands of miles in so
many States, that the railway properties
are soattered all over the country, that
they run in danger zones, there are pil-
ferages on a large scale, and all that.

The then Railway Minister thus persu-
aded the House to accept the Bill and
the House did so. But now what is the
special condition for this Bill ? In fact,
the Head of the Railway Protection
Force, the I.G. of the Railway Protection
Force, who appeared before the Joint
Committee could not convince the mem-
bers of the Committee that, after the
formation of the Railway Protection
Force, the situation had improved. When
it was specifically put to him that theft
and other things had gone up after the
formation of the Force, he could not
convince the Committee by giving sta-
tistics that the situation had improved.
Hence, as our friend, Shri Kandappan,
who was in the Committee, has given
a dissenting note, there is a case for
winding up the Railway Protection Force
itself and. therefore, there is no case
for setting up a new Force on the same
model.



331 Central Industrial
~

[Sbri G. Viswanathan]

What will happen if this Bill is pass-
ed and the Industrial Security Force is
created ? If this Bill is passed, then
each Ministry will be tempted to have
a Force of its own. When Mr. Shukla
has one, can't I have one, Mr. Sher
Singh will think. Dr. V. K. R. V. Rao,
Minister for Transport and Shipping,
may bring a Bill to have his own Force
to protect the ports. Dr. Karan Singh
may bring another Bill to have his own
Force to protect the Air Force. Then,
most probably, our Law Minister, Shri
Govinda Menon, may prefer a Bill to
have a separate Force for the protection
of Ministers when they tour their
States. Thus, there will be a mushroom
growth of Forces without any co-ordi-
nation. Instead of having a Welfare
State, we will be having a Police State—
nothing more or nothing less than that,
Neither the management of the public
undertakings is keen to have this Force,
nor do the labour lend support to this
Bill. Neither the Congress States like
this Bill, nor the non-Congress Govern-
ments desire this Bill. Hence, the more
sensible thing that the Government can
do is to withdrawn this Bill even at this
late stage. If they do not hear sensible
things, then I would request this House
o throw out this Bill lock, stock and
barrel.

=t W (Qree) - Aaeefy
WERT, X A g 7 AT 7T &) oA
W fF wow ¥ g agiefe 2
frex it & guigr mar a1 e
T T fF qgT &7 qEL WL, T@EF
T[E AN Fmr s IT A awg &
1 F0T 9 T 7 g1 T47 | AT
Al § fagiy aEx @ A% 91
AT Y IF FT AEe faFf@Y a9
A IT AN & I AR AWM R T
yx SffAerT wf gAwr A=A ¥ faE
ar faenfe ar & Ty & @t
TR f5 At g TE 9 TR oF w2
ST AT | OF WE & IR @ 1

nfer
LE
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T & @iz §, 3§, g v €
YT BT & oY T § 99 9T FE A

fadY FFTC FT T BT AT IW AT
# TAAT q=mAT ATC g ) foredary
3 A@ E 1 /I R AT A FHe
21 At g fF ag A« @ $¢ 39
gAY OF ©rE FET g1 AfET F12H
avg &1 afafafedi &1 TF 7F 1 «@v
ATEAATEY FO F g2 AT T AFTC KT B
g1 M AT R THATH | T
7z % fgd 1 27 @a9{ 73ar 200 |
Tz ¥ feg & ot w@izw Z, S gurar
ATLE ATZA £ IAST JTAT I =4I
FEATZATGT & | 99 AT AMIH T
AT 7 AT 57 2w F7 S5 A
12 79 31, @A &0 faeay 21, amoa
FIE FTL@MT ZY, IAF! ST AFA
T 2, 7 AafE o e g
T I AR AT AR AT I9A
a9 smaT g 8, 99 9% X
T7E F1 R FT AT qgT =AY 2 AT
TAET TET FVHE | K H1A 9 fqvara
TAT AL FIAT | FEA qAT T ATG A
ATSRIT FI FILATEAT &1 TFGT 3 | TH
qEA FH AMI W TG WEAT 97T
FTATZY | afEw o= aw oty wreEr
AR 7 GaT g T § a9 qF I Fv
Feeqr & fam afsas F9ex & Ft Fre@m
# 9w 9 3@ 97 AT gAR AT T
7wt garm &, foms afraans awga a1 o
q|r & &1 I d9T & w9 7 faav @,
g W dar &, s F A g STl
FT WY 2, IHH!I W1 FC FT IARTH
¥ ¥ & FIL AT g1 gEfew F
AT FCAT § GW AR & q9A qrfaat
¥ fir gy ot g oY el F Ay
g g T @ FUITH T91 G SEH
X IEE! AEANT @I g g @A
w&tt & fF g agdY 9w Tar Fv
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SHRI NAMBIAR (Tiruchirappalli) :
Mr. Chairman, Sir, I strongly oppose the
Bill for the reasons already mentioned
by many of my colleagues here on this
side.

Sir, the first thing is, it is an en-
croachment on the rights of the State
Government. After all, the State Gov-
ernments are in charge of law and order,
and they are expected to execute their
part of the duty, whether it is in the
case of Central undertaking or State

undertaking. In case the Central Gov-
ernment feels that a particular State is
not discharging its duty properly the
Centre can tell that State Government
to do so, and it cannot circumvent the
whole thing by sending an army or a
police force—whatever name you may
call it—there and say that it is the
duty of the Central Force to look after
the undertaking. For instance, Sir, I
will quote one example. In our part
of the country, in Madras State, in
Neyveli, we have got the Neyveli Lig-
nite Corporation—a very big Under-
taking of the Centre, with 25,000 em-
ployces. It has 25 sq. miles arca. Sup-
pose tomorrow there is some industrial
Jispute there involving dispute about the
wages etc. and then a threatencd strike.
Now, the situation is this that the State
Government has to look after the law
and order situation and they could dep-
loy their force and they do it whenever
it becomes necessary. Hereafter they
need. not wait for the State Gov-
ernment at all. The General Manager
of the wundertaking can send a
wireless signal to the Central Security
Force and then a platoon of that force
will go over there. With the provisions
in this Bill, that force can do anything
there. It is going to function like a
super-State inside that 25-square mile
arca. They have got every right to do
anything they like—arrest, detain, beat
up, do anything. Clauses 11—14 are
very clear on the point. The State
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Government will be there only to see
this going on; as a matter of fact, the
State authorities may not even be able
to go and do anything there. The juris-
diction of the State Government will
be kept out of the limits of that under-
taking. That is what is being contemp-
lated.

Is this necessary in the present state
of Centre-State relations we find in the
country ? There is the Railway Protec-
tion Force, I know about its working.
1 objected to the Force in this very
House. I said it would be misused and
there would be a serious situation. Only
last month, we had such a situation in
Shoranur on the Southern Rly. A sub-
inspector of the RPF illegally arrested
and detained a railway employee on the
ground that he was having in his posses-
sion some tools. These tools were the
normal tools with which he works. Then
what happened ? The entire stafl of
railwaymen on the Olavakote section
went on strike and trains were stopped
for 5 days. A very big industrial dis-
pute arose. I brought the situation to
the notice of the Railway Minister.

With the passage of this Bill and its
implementation, all over India a very
serious labour situation is going to be
created. In no industrial undertaking,
normal conditions will hereafter prevail.
Therefore, rightly the INTUC and other
trade unions opposed it when they ap-
peared before the Committee. They
contended that the workers are going to
be deprived of their trade union rights
and this super power will be utilised
from Delhi which will be acting upon
the messages sent by general managers
from all parts of the country where
these undertakings are situated.

Visnalise the situation. There is the
RPF; there is the CRP; there is the
military and now the Central Industrial
Security Force. With all these, the
powers that be sitting in Delhi will
convert the country into a unitary type
of Government and all talk of State
autenomy will vanish into thin air.
Naturally what will follow? Contra-
dictions and disputes will arise; Centre-
State friction will increase. We had
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the specific instance of the despatch of
the CRP into Kerala in connection with
the September 19 strike. There at least
the authority of the CRP could be used
only through the State Govermment.
Even then, they did not do so. They
misbehaved. The State said there was
no necessity for sending them. Can
you imagine a situation like the one
which was there recently when Shri P.
Govinda Menon, the hon. Law Minis-
ter, the only Congress member elected
from Kerala out of the 19 Parliamen-
tary constituencies. ...

SHRI RANDHIR SINGH :
equal to hundred.

SHRI NAMBIAR : All the others
arc from the Opposition. This solitary
member became a Cabinet Minister, and
Law Minister. What did he say therc ?
He said that if necessary. not only the
CRP but the army would be sent to
Kerala. He said that on every inch of
land and in every sphere in Kerala, there
are two governments functioning. This
is what he said to which the Chief
Minister, Shri Namboodiripad objected.
The matter is already taken cognisance
of and correspondence is going on bct-
ween the two Governments. .

One is

Now you want the Industrial Security
Force to be sent there which will inter-
vene and interfere with every industrial
undertaking in the guise of protection.
The cow is to be protected! The poor
cow must be protected by somebody
coming from Delhi under instructions!
Otherwise it will be killed and eaten up
by somebody else ! What a pitiable,
sorrowful state of affairs they are trymg
to picture before the country ! There-
fore, we oppose this move,

Beforc I conclude, I shall draw your
attention specifically to Clauses 11 to
13, a very reading of which is abnoxious,
which nobody in the name of the Indian
Constitution can tolerate. Clause 11
says :

“Any supervisory officer or mem-
ber of the Force may, without
any order from a Magistrate
and without a warrant, arrest
any person who has been con-
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cerned in, or against whom a
reasonable suspicion exists of
his having been concerned in
or who is found taking precau-
tions to conceal his presence
under circumstances which
afford reason to believe that
he is taking such precautions
with a view to committing, a
cognizable offence relating the

property...."

That means that the police officer sent
by the Central Government is the sup-
reme authority in that area, he can do
anything.

Clause 12 says :

“Whenever any supervisory officer,
or any member of the Force,
not below the prescribed rank,
has reason to believe that any
such offence as is referred to
in section 11 has been or is
being corumitted and that a
search warrant cannot be ob-
tained without affording the
offender an opportunity of es-
caping or of concealing evi-
dence of the offence, he may
detain the offender and search
his person and belongings
forthwith and, if he thinks
proper, arrest any person whom
he has reason to believe to
have committed the offence.”

I am a citizen and I have got a right
to move in the Neyveli Lignite colony.
Suppose I am moving there and there
is & industrial dispute, the officer of this
Farce will catch hold of my throat and
say that T cannot go out because he
has the power to detain me, and the
State police cannot rescue me. If my
hands are powerful, I can kick them
out, but unfortunately I have no force
or army. Do you want people to raise
armies to protect themselves against
these atrocities ? Is that what you
want in this country to counter this ?
Do not thrive on that move.
you say the Central Government pro-
perty has to be protected. Tomorrow,
Birlas and Tatas will say that they have
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crores of rupees worth of materials, that
they do not believe in the Central or
State Government and so they will raise
their own armies. You know what
happened in China. Everybody had an
army there. You want to bring in China
here and you say we want to do it.

SHRI PILOO MODY : Do you
know what is happening in China ?

SHRI NAMBIAR : Prerevolution
China, before 1949, not the present
China. Shri Piloo Mody is too big to
understand anything, a heavy duty per-
son, he cannot understand things be-
cause of his sizc, China is too big, he
is equally big.

Coming to Clause 14, it says :

“Subject to any general directions
which may be issued by the
Central Government, it shall
be lawful for the Inspector-
General, on a request received
in this behalf from the Manag-
ing Director concerned of an
industrial undertaking in pub-
lic sector, showing the neces-
sity thereof, to depute such
number of supervisory
and members of the Force as
the Inspector-General may
consider necessary for the
protection and security of that
industrial undertaking and any
installations attached thereto
and the officers and members
of the Force so deputed shall
be at the charge of the Manag-
ing Director.”

The Managing Director can command
them and become the supreme head of
the Force. What can you do ? If there
is any industrial dispute, that Managing
Director can dictate terms. Therefore,
there will be an end of the trade union
movement in the public undertakings
soon after this Bill is passed into law
and put into operation, if it is not
struck down by the Supreme Court.
There are many reasons. So, hereafter
it will be the job of the Trade Union
of the central undertakings to go to the
Supreme Court and figish it. Otherwise
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they will be finished with their fist. There
is no other way. That is going to hap-
pen.  Therefore 1 am  submitting
(Interruptions) that our fist is not
enough. Acharyaji  yesterday said
‘Whatever you do, the force at the
command of the Government is so big
and therefore what is the use of cry-
ing?' Are we to submit to the Govern-

ment because they have got superior
power ?

SHRI J. B. KRIPALANI (Guna) :
You disobey the Government and reap
the consequences.

SHRI NAMBIAR : You disobeyed
the alien British Government. You
were heading the Congress and you
fought and got your freedom. Ulti-
mately we are also going to get rid of
the this capitalist Government. Till the
process is taken and till the ideal is
reached, there is a course and there is
a path. There are stages and phases
and we are passing through them.
Thercfore you are an elderly man and
you are like my grand-father—pleasc
do not tell me ‘submit to the superior
force’. You tell an youngster like me
‘Resist if you are right’. Therefore, I
submit that this method of Central
Government having more power and
subjugating evervbody under it, will
never happen. Therefore, we strongly
oppose the very concept of this Bill
and we oppose it tooth and nail and we

will oppose it till the last sentence,
the last word of it.

SHRI PILOO MODY : Till the last
drop of your blood.

SHRI NAMBIAR : We strongly

oppose the very concept of this Bill
and we oppose it teeth and nail and we
will oppose it till the last sentence or
word of it.

SHRI PILOO MODY : Till the last
drop of your blood.
SHRI NAMBIAR : I will not be

able to compete with him in regard to
blood. He has more and I have less.
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In that I admit my defeat to a capitalist
fellow and I have less blood. Any-
how though it is less, it is equally power-
ful.

Therefore, 1 request the House to re-
ject it, reject it totally and never to
pass it.

Thank you, Sir.

ft 7aw fovie wat (7797) @ AT
ofg WEEg, § T4 fae 371 awdq F#34
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Notwithstanding anything  contained
in any other law for the time being in
force, any legal proceeding, whether
civil or criminal, which may lawfully
be brought against any supervisory offi-
cer or member of the Force for amy-
thing done or intended to be done under
the powers conferred by, or in pursu-

ance of, any provision of this Act or
the rules thereunder shall be commenc-
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ed within threc months after the act
complained of shall have been com-
mitted and not otherwise; ‘and notice
in writing of such pmceedmg and of
the cause thereof shall be given to the
person concerned and his

officer at least one month before the
commencement of such proceeding

Iz W FHW §, AL & fefaAe
Y 1T & J990F 197 & faoga
TTME 3| FFwA 197 & ded et
Wt ofeq® g & fau 3@ «1 gE-
AT FH F 9GS AT HIFIX FY
AT FEA TAAAE AT TATAT FAT TELY
2 3T 97 gu Efwo 71 39S § FewA
21 3% fz Ffeqm o= 1w #71 foam
¥ ofsq+ gdwz %1 fewrga fomr mr &
aY 0¥ sfwaT St wsa #1 wvafa &
TET 4 & fou qew € ar o fa w1
faregare w17 & fav qury § 9 enrfwras
#t a7 Sreawa faoem, ofes w9z &
A% § 9 ATAT HI1T T I ATE T
T/ a9 ¥ @aT ¢ At 59 FT Ha@q 9@
g & ag S St 197 1 A
¢ S® ¥ Fidfsaedr grm wWifF TH
IS F FEC AT FE & fAw
a1 wEfew #1919 & fq0 oF T
fafaz &t 7€ & 3k 99 eew fafe 7
I AF9F AE) g1 (% 96 &1 gorTore (/e
A | I s gt e g ar 9w
§ Freedwed 977 g6 | TF < BT
T AW & foT &7 7% & s9g g g
&1 e feenam afFT sw ama 7 aow
#F &7 qaowg fewrr Agar . § &)
& FA1 TEAT § 6 T NN B A
@ | T B FIC qrad AT S
T f& qr ag WO 197 &
FigfeRr at T & | TH AW FT AR
TET TG | T weal & /1A K W
faer &1 g Wkt § wwdT F@v g |

ot fowe (qfow) @ Swenw oY, F
¥ fadaw Y a0 R & foo wer gar
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gl afFraR gm e eR aa w1 fw
Qa1 O fad o ATy ATFTTHT T7T ATAT
qer | ofew® sEvEfem s T g,
FEAAAF AT qAT S @ar &, A Ar
AT QA ST T | THET 87§77 §
ford T WA § gran g 1w
9% 9g UF 3T Z@ Fr A g | amEafAw
T AT qAT Frav § 99 F few grar g
FY FETT TEY AT Afgu AT zw AN A |
afer g3a zarw, @@t ot awdfaw
A ¢ A qar g gfaad @ & a2
IH q@ F1 @A § 79t @Al ¢ 5 ag
AT gAY A% A= §, T 9w F AT
g af= &, M 7348 AFCTTAF A
TATT 0 & AT 9 9T § FTCEH I90
WREagar afer ¢ (wwram)
T oY gHTX 8T AR FT AT /AT E A
T FT T FIAT, THH! 3T & F900
FATT EY Fed 97 I FFar I AT
FIe0 @AT & d1 99 |7 T4 GIAT v
& (swwem) TH T T FL WIfE
TR WA F) fowwT @ g

I WG, T qEA F FE A<
§ # ag 9w 3w @1 § & ofers
AR T TN FA AN A,
QEATTE FTCET F A9 F AT
0T, A qET X I3 &, 9 gEAfAF
M qA F @I & ®AA T qA_/
avar & af 3w # fadw w4 § @
fadameme A T F A omar £

TF fa7 a9 THe THo Fe F TR
ﬁmﬂﬁmﬁﬁwmmw‘#
qr 5 ofs awcfwa §

foame €1, o8 S oW &

L
Fum-'r
qfis  weEiRT T ¥ ar

& o¥ oWl A 3T FIREE! A @
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wifed | AfET & g W @ § fE
forr AR o Y gear 7 fadward
2 97 ¥ Y g & fow o faw
A A a1 §, a1 Ay Fm o ofeww
ey WA F qOE F@
A g, 39 #7 fay FF r w F
T A TA FT DA FT AR FQ E,
AT I T T g oy § o Ay g
# foq ot @ ¢, afsT g8 Sev
THETA AT T AW RTENL L L,

W AT TGl &1 AW F, A a1 a8
Fgm fF 372 Y 97 o4t gy fe w7
ST A AT T G, A IT FT AL A
qFEN F20 @t A §fE
79qT & AR Leq #7 of Far &, |W
9 G 9 | F aF gAY T -
TmaE g A Fgm fE owa & o
T g =T &1 7% ¢, a8 WI-
AL AT THATEY, TfF 97 = Ak
Fa vefafaedym & fad 99 w1 IwT
forar oy

¥ oF ST IIET TgT I 3T Tgaw
g fron amr &t Fme< foq afeaw
sl faa & g o = #
WTﬁﬁ'ﬁ'ﬁﬁWﬂﬂ@o
T 02T o FT HTLGMT ¥& & fiadt 7/ 41
I T W T FAT A Q
g1 39 g A § w1 WA
N gX AW g & 9 wrommy &
FIH FE AT THATL @S 7 fr Gl
FT AT FTRAT §, A ATFGATER FI 7T
¥ 39 ) oA FX | a9 @ A gav
freag frar ff o oY OF EdetTE
Frearr 37 qar ¥ foad #1€ fdaw
Fam @ I N QE-geed ang
FEA[, FEIf® AT AT THTF 8T
i &, ¥ famae woi afcfeafat
¥ @y gIfEs g @ ww
agi & 91 Z= gferae ofred §, oY il



347  Central Industrial

o [ farE ]

g A Frewad wafeat § ¥ s
T FT AU T T AFT IA FIC@A
B oI FT, 9T T GO FT A FQE
AT AT I ST EAwd w9, TF
# @gT 7@ far ar qwr )

™ ¥ S qF 3O T FE ¢
# g fada® 71 AU Fav § | qfEA
oer afrfeafa ot snor v A dar 7€
& T st gerr a9 #Y T 26 T
93 @ 2. 39 qfifeafa 1 4w 795 &
fad zmt s gAIFIIT 7T foFg a1
AT 71feq |

SHRI D. C. SHARMA (Gurdas-
pur) : Mr. Deputy-Speaker, Sir, it dis-
tresses mc very much to oppose this
Bill because it is being piloted by Shri
V. C. Shukla who, I think, should be
onc of the noblest sons of India and
for whom I have no less regard. You
will ask me, why I am opposing him
then.

Cnly yeslerday we were told  that
India was moving towards warlordism.
We are having 15 senas in the different
States in India. What those senas will
do 1 can forecast but this is not the
occasion to foresee what their actions
will be when India is in the midst of
an upheaval or is suffering from some
kind of a political or social ferment.
But while we rue the day when those
sencs were formed, here we are trying
to form a Pimpri Sena, a Ranchi Sena,
a Bhilai Sena, a Rourkela Sena, a
Durgapur Sena. 1 can assure you that
the effect of having this Central Indus-
trial Security Force will be tantamount
to having these unofficial senas which
are the illegitimate children of India.
But, I think, this security force is going
to be the legitimate child of the Gov-
ernment of India and I rue the day
when it will come into being.

.Secondly, we have the Border Secu-
rity Force. T do not want to mention
the name of the constituency to which
I am going to refer but when the Indo-
Pakistan conflict took place, may I tell
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you most penitentiaily, most regret-
fully and most woefully, that the Bor-
der Security Force people were the
first to run away from their posts.
They not only did that but they took
away the cattle of some persons also.
I happened to visit some of those
places and some persons came to me
and said, “You may do anything about
the Border Security Force or you may
not do anything about them; but they.
have taken away two buffaloes of mine,
get me back those buffaloes.” This is
the morale of the Border Security
Force which is mecant to protect our
borders, I do not know what will be
the morale of this Central Industrial
Security Force.

Thirdly, after all, we are human
beings and we can depend also upon
our experience. Once I had the good
luck to go to Pimpri as a member of a
Government of India committee. 1
mect there some workers who told me
that they came from the same consti-
tuency from which I hail. I do not
know how they came to know of it. It
was  unfortunate that they came to
know of it, So they wanted to have
a phologiaph with me and I bhad my
photogiuph with them. The result was
thut ail those persons were put under
suspension by the manager afterwards.
Their {ault was, why they had a photo-
eraph with a Member of Parliament.
They wrotc to me that I should protect
them,

The manager is already very power-
ful. I should say he is all-powerful, If
1 can go into the history of the public
undertakings. I would tell you that the
managers enjoy much more power than
the Prime Minister of India. The manag-
ing directors have much more authorilty
than the Chief Minister of any State.
The chairmen of these undertakings
have greater power than the Speaker
of Parliament or of a-State Assembly.

Now, you are going to arm théem
with this Industrial Security Force so
that they can run amuck and do what-
cver they like. T think, they are already
misusing their powers. I do not want
that anybody should be given the
power which he wil]l misuse against
anyone. '
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‘There is a clause here which says
that they can apprehend any person
who, they think, has tresspassed the
premises of an undertaking. Suppose
1 go to some place where nobody knows
I am a Member of Parliament. I think,
I will be a such person to be apprehend-
ed. Therefore, I say, you are arming
the Managers with unlimited powers
which they do not deserve to have be-
cause they have not given a good
account of themselves,

We had the Railway Protection
Force. I weclcomed it. We thought it
will stop pilferage. it will stop looting of
wagons, it will stop robbery and it will
stop all kinds of unsocial activities, I
thought that u new cra will dawn in the
history of the Indiun Railways. But what
has happened is that the Railway Protec-
tion Force has not given as much of
service as is proportionate to thc money
spent on it. | do not say that they have
not done anvthing,

Then, another point is that you are
saddling these public scctor undertak-
ings with more financial liabilities which
they will not be able to cope  with.
They arc already suffering from deficits.
They are not giving the nation back
what wc wanted. They arc not running
at a profil. They are not giving us all
that we wanted. On top of it, you
are saddling them with this Security
Force on which they will have to spend
monev. [ think, nothing cun give the
people a worse taste about our public
undertakings than this Bill which will
mean more expenditure and more men
round about them.

1 ask one question : In which direc-
tion are wc moving? Today, you are
asking for Industrial Security Force.
Tomorrow you will ask for University
Security Force. Day after tomorrow,
you will ask for Parliamentary Security
Force. After four or five days or
months, you will ask for a  Security
Force for the All-India Radio. After
that, you will ask for a Security Force
for the Home Ministry. Where will it
end? [ think, a public undertaking is
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a kind of family. The Chalmnn or the
Manager or the Director
should be the head of a t'am:ly He
should establish such relations with the
workers, with the pecople, as are bet-
ween a father and a son, as are between
a brother and g brother. If he cannot
do it, he is not worth it. I say, you
are giving him an Inspector General of
Police armed with all the police powers;
you arc giving him people with uni-
forms. You are giving him people who
can search without warrant; you are
giving hin people who may  arrest
pzrsons cven when they do not create
any ircuble. If you are doing this, may
I ask you one question: arc you con-
verting India into a  Police State ?
(Interruprions).

SHRI SHRI CHAND GOYAL:
Then vote against the Bill,

SHRI D. C. SHARMA : 1 have
more courage than this gentleman. I
represent 10 lakhs of people. I will
submit very respectfully that we want,
in inis country, an Educational State.
Let the workers know their rights and
responsibilities, Let the managers know
their rights and responsibilities, Let
everybody know his rights and respon-
sibilitics, Are we going to have a
miniature Police State ? People talk of
mini-skirts; people talk of mini-hats;
peoplc taik of mini-blouses, What is
the geod of having this kind of mini-
Police State in our public undertakings ?
I would say that this is not in confor-
mity with the kind of India in which
I want to live, in which my friends
want to live. All of us want that we
should live in an India which is free
from his kind of troubles and bitter-
NCss,

18 Hgs.

My last point is this. Sometimes
Mr. Randhir Singh strays into sense. 1
was very Lappy to find that, when he
spoke on this Bill, he branched off into
good sense. He asked : if the appoint-
ing authority is going to be the appel-
latc aplbority, what is the good of
that? If the appeal is to come to me



351 Central Industrial

[Shri D. C. Sharma]

“Who has appointed the Inspector-Gene-
ral, then what will happen ? Then, the
big brother will have his way and the
small brother will go overboard. There-
fore, if you want that this Bill should
have some semblance of constitutional
propriety, some sembance of a society
under the socialistic pattern, some
semblance of people who are having
the glow of freedom, then I think you
should sce to it that whatever action
the Inspector-General takes—God for-
bid that the Inspector-General be
appointed; but T know that he will be
appointed, do what I may. He should
be liable to be challenged in the highest
court of judicature in this country.
When we had the Preventive Detention
Act, we had a Committee to review
the cases of those persons who were
detailed under that and so many per-
sons werc let off. Here, we are arming
the Manager and the Inspector-General
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with unlimited powers which, I think,
is not proper for democratic functioning.

1 would submit that the Minister
should curtail the powers of these
people. My second point is that we
should give the right of appeal to the
highest court of judicature in this land.
And, the third point is this. ..

MR. DEPUTY-SPEAKER :
conclude.

SHRI D. C. SHARMA : This clause
about tresspassing should be taken out.
This typc of thing is very dangerous.
This kinc of thing is liable to all kinds
of misinterpretations in the context of
this Bill.

With thcce words, Sir, I oppose this
Bill with a very heavy heart.
18.02 Hgs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Novem-
ber 15, 1968/ Kartika 24, 1890 (Saka).

Please



